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ORDER

PER AMIT SHUKLA, J.M.:

The aforesaid appeal has been filed by the assessee
against the impugned order dated 27.07.2010, passed by 1d.
CIT (Appeals)-XIX, New Delhi for the Assessment Year 2002-

03.

2. At the very outset, the ld. AR for the assessee
submitted an application for withdrawal of the appeal
and submitted that the assessee does not want to

pursue the appeal and requested for permission to

withdraw the appeal.

3. The ld. DR also did not had any objection.
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4. Having perused the application furnished by the
assessee for withdrawal of appeal, we dismiss the
appeal filed by the assessee as withdrawn. In the

result, the appeal of the assessee is dismissed.

Order pronounced in the open Court on 08" May, 2018.
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